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IN THE CENTRAL AOMINISTRMTIVE TRIBUNAL 

HYOERABAD BENCH :AT HYDERABAD 

DA No.778/91. 	 DL of Order:14-7-93. 

C.Rama Devi 
.Applicant 

Vs. 

The Superintendent of Post Office?, 
Nandyal, Natyal Mandal, Kurnool District, 

The Post Master General, Kurnool, 
Kurnool District, 

C.Rajeswar Reddy, 
Bogole, Ardhaveadu handel, 
Prakasam District. 

) 
.Respondent's 

Counsel for the Applicant 

Counsel for the Respondents 

4' 
Shri tla Venkateswarlu 

Shri N.V.Rarnana for RR 1 & 2 
Shri C.Suryanarayana for R3. 

CUR API: 

THE HQN'BLE JUSTICE SHRI V.NEELADRI RAG 	c3CtHAfRMAN 

THE HON'BLE SHRI P.T.THIRUtIENGADArI 	: 	MEMBER (A) 

(Order of the Oivn. Bench Passed by Honblo 
Justice Shri V.N.Rao, uc) 

\ 	 M-L 
The applicant wasaPointed,es Extra. Depart—

mentel Branch Post Master of Bogole Village when that 

post fell vacant as th& then EDOPP1 went on leave in 

October, 1990; Notifiction dt.11-4-91 has been issued / by the Respondent No.1 	lli.ng  for the applications for 
the post of EDBPM Oogole Village, as the regular incum— 	

( / 
bent resigned4  the applicant herein and Respondent NoaJ 
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and some others applied for the said postOut the appli—

cation of the applicant was rejected on the ground that 

she had not produced the relevant certificates. 

The applicant is praying for the following 

two reliefs :- 

(i)to declare that the appointment 

of the Respondent No.3 to the post 

of EOSPM of Bogole Village is 

illegal, void and arbitrary; 

#4Aii)to direct the respondents to 

continue the applicant in the said 

post and to regularise her services 

in the said post. 

It is not now in controverSy that even till today 

no order was issued appointing Respondent No.3 to the 

said post. In the counter filed for Respondent No.1 it 

was stated that in view of some irregularities the selec—

tion-ereviewed,,and the action under1 0 do away 
~11 

with the selection. The learned counsel for the Respon—

dent No.3 submits that the concern has no power to 

review or to cancel the selection\hat was already made. 

As it is not open to this Tribunal to grant relief in ft 

favour of flax a respondent ,and as there is no order of 

appointment of Respondent No03, it haft to be dismissed 

\1 7 
eathe first relief on the ground that it is premature 

and hence there is no need to consider as to whether 

the concerned authority i-s .harrod to review or cancel 
& 

the selection which is already made and it is left open 

if and when it arises. 



0w. 

Copy to:- 

The Superintendeht of Post Offices, Nandyal, Nandyal Mandal, 
Kurnool District. 

2. The Post flaster General, Kurnool, Kurnool District. 

One copy to Sri. Aula ¶Jenkateswarlu, advocate, 6-3-559/1/8, 
Somajiguda, Hyd. 

One copy to Sri!  N.V.Rarnana, Addi. 0GW, CAT, Hyd. 

One copy to Sri. C.Suryanarayana, advocate, (R-3), CAT, Hyd. 

5. One copy to Library, CAT, Hyd.. 

7. One spare copy. 
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There is no provision for rigularisation of 

services in regard to the Temporary appointment of 

in a leave vacancy. Hence the applicant is not entitled 

- 	

to the said relief. It is nbt even the cage of the appli- 

cant.that she is going to- be - removed from the temporary 

post of EDBPII, Bogolo Viliag6 belore a regular incumbent 

is posted. Any how it haA to be made clear that the 

applicant cannot be removed 4~~agu4.-ar--4ncumbent-L-s 

-pothed-ae--EO-BPm,_flagoXe--4ii-l-iff 06" - 

.A..:JC 

In the result the O.A. in regard to the first 

.1*1. 
relief i.e. in regard to declaration of appointme'nt"df'.. 	4/ 

042  
Respondent No.3 as EDBPM 	.11egal, void and arbitrary 

is dismissed 	This O.A. in regard to the second relief 

praying for ragularisation of the temporary post is 	 -. 

dismissed. Ofcourse as already observed the applicant 

cannot be removed except inaccordance with rules e—ragutn-

ieeufala.eat._Se-.a-ppa±rTtvd. The O.A. is ordered accordinglyvtL.. 

&'—"c4 /jo-'i cia n--A vcJC. 
No order as to costs. 

...... 

' 
(P.T.TKIRuENGADAm) 	(V.NEELADRI RAO) 

Plember (A) 	 Vice-Chairman 

0 

avl/ 

Dated: 14th 3uly, t930 
Dictated in Open Court. 
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TYPED BY 

CHEC KB D 

COMPARED BY 

APPROVED BY 

IN THL CLflTRtL ;.DNINISTPATIVE T2IBU1Q?JJ 
1-IYDERABAD BENCH AT HYDERABJ-JJ 

THE HON'BLE MR.fltJSTICE V.NEELADRI RAO 
VICE C!-iIRMAN 

THE HON'BLE MR.?\.B.GORTY ; MEMBER(AD) 

AND\ 

THEHON'BLE jvf • T .1-IhZJDRASEJcflAR REDLY 
MET jEER ( 

AND 

- THE HON'BLE MR.P.T.TIRUVENGAD 	zM(A) 

Dated : /4171-1993 

ORDER/JUDGMENT 

O.A.NO. 

1'1o. 

AjrniJtted and Interim directions 
is4ed 

—Iposed of with 

Dismissed 	 1% 

pismissed as withdrawn 
1 

ismissed for default, 

- Rejected,i' Ordered 

- Ljto-cfder as to costs. 
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